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AT FffDERAB? 

0 .A.No .349/91 

BEThEEN; 

A.Sugunakar Reddy 

Union of India, rep, by 
the Secretary, Ministry of 
Communications, 
New Delhi-i. 

Director General 
Department of Posts, 
Dak Tar Bhavan, 
New Delhi. 

Chief Postmaster General, 
Andhra Pradesh Circle, 
1-lyderabad- 500 001. 

Senior Superintendent 
of Post Offices, Nizamabad 
Division, Nizamabad - 503 003. 
Nizamabad Djst 
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Counsel for the Applicant 

Counsel tor the Respondents 

Date of Order: 18.1.1994 

Applicant. 

Respondents. 

Mr.T.V.V.S.Murthy 

t4r.N.V.Ramana 

CORAM: 

HON'BLE SHRI A.B.GORTHI : MEM3ER(ADNN.) 

HON'BLE SI-fRI TCHANDRASEKHARA REDDY : MEMBER(JUDL.) 

A 



/ 	 Order of the Division Bench delivej?ed by 

Hon 'Me S hri A,B .C3orthi, Member (J4dmn•  P. 

The relief claimed by the applicant in this 

application is for a direction to the respondents to 

absorb the applicant as a regular Postal Assistant in 

Nizamabad Postal Division. We are now informed by the 

learned counsel for the respondents that the applicant 

has since been regularised iSn the post of Postal Assistant 

w.e,f. 22.5.1992. In view of thiw he submi.tts that the 

O.A. has become infructuous. Mr,T.V.V.b.Murthy, learneci 

counsel for the applicant does not dispute this aspect 
4:-c 

of the case, The O.A. is therefore dismissed as infru- 
1 

ctuous. There shall be no order as to costs. 

(T.CHANDRASEKHARA REDDY) 	 (A.a.Gor&ThI) 
Member (Judl) 	 Member (Mmn.) 

Dated; 18th January; 1994 

(Dictated in Open Court) 

iIvlat-tt-,--rtt  
Deputy Registrar(Judh 
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Copy to:- 

1. Secretary, Ministry of Communications, Union of India 
New Delhi.-rf 

2.? Director General, Department of Posts, Oak Tar Bhavan 
New Delhi.—I 
cnief Postmaster General, A.P,Circle, Hyd-ODi. 
Senior Superintendent of post Orfices, Nizamabad Divi 
Nizamabad-003. 
One copy to Sri. i.V.V.S.Iiurthy, advocate, Advocates 
Associations, High Court Buildings, Hyd. 
One copy to Sri. N.V.Ramana, Addi, CCX, CAT, Hyd. 
One copy to Library, CAT, Hyd. 

6. One spars copy. 
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